
LOK SABHA DEBATES 

LOK SABHA 

Thursday. MarCh 11, 1965/Ph4lI111fl4 
20, 1886 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the ChaiT] 
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'I'IIe MInIster of IrriptiOD aad Power 
(Dr, K. L., Bao): In the DESU area, 
tfhere are 2,7S,OOO consumers, and out 
of that number. cash security is beiNr 
demanded from the Gazetted govern-
ment otftcen residing in the Govern-
ment quarters, who number about 
4,500. 

Slu1JDati SavJirt NI&'am: May I know 
whether Government are thinking of 
finding out some Ilia 7nl!dia :;0 as to 
enable the very-low-paid Govel'NDeDt 
servants to pay the amounts which are 
sorJletimes very bi,c? 

Dr. K. L. Rao: In the case or t,be non-
gaumed Goyemment Jervauw, Ut~ JI 
'no caBb securlty. The guarantee il 
given by the Government Department. 

Shl'tmatl Savltrl N'1pm: :My question 
hili not been allllwered. 

Mr. Speaker: The hon. Minister bas 
Hid that. this requirement does not 
apply to that catelOry. 
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Shrimatl Savitri Nigam: I wanted to 
know whether the arrears which 
amount to big sums would be allowed 
to be paid in instalments? 

Mr. Speaker: Let the anears re-
main. That is a di1!erent question al-
together. 

Houses lor industrial Workers 

+ r Shrimati Savltri Nigam: 
381. ~ Shri J. B. 81D1'h: 

l Shrimati Renu Chakravartt,: 

Will the Minister of Works and 
BousiDr be pleased to state: 

(a) whether the proposal to bring 
forth legislation tornake it obligatory 
011 the part of the employers to build 
houses for industrial workers has Geen 
finalised; and 

(b) if not, the reasons for the de-
lay? 

The Minister 01 Works and HOIISlDa 
(SIlrI Mebr Chand Khanna): (a) and 
(b). The question Of making it obliga-
tory on the part of employers to build 
houses for Industrial workers was con-
Iidered in the Housing Ministers' C0n-
ference held at Chandigarh on the 29th 
and 30th December, 1964. The Con-
ference has recommended that for the 
time-being additional facilities like 
grant of 100 per cent financial assis-
tance under the Subsidised Industrial 
Housing Scheme. relief in income-tax, 
allotment of land at cost prlee and re-
lease of controlled building materials 
for workers' housing, may be .given to 
indu~trial employers, with a view to 
('ncouraging them to provide houses in 
I arge numbers for their workers. The 
ConferenCe hnll also recommended that 
tt despite these additional facilities the 
employers' response continues to be 
unsatisfactory. then the Government 
might consider the question of enacting 
suitable legislation tor making it obli-
gatory for the employers to pro-
vide housing fOr a certain percentage 
of their workers. These recommenda-
tions are under consideration. 

8bl'lmatl Savltri Niram: Have the 
varioUs departments of Government 

already taken as cue from these sug-
gestions and formulated adequate plana 
to hOll.'1e all the government servants? 

8hri Mehr Chand Khanna: I am 
sorry the question is not clear to me. 

Mr. Speaker: The question is whetb .. 
Government as an employer has i1a-
plemented this recommendation-and 
provided houses for its employees. 

Sbri Mehr Chand KIIabiI&: This ques_ 
Question onlY relates to private em-
ployers. So far as government con-
struction under the public sector is 
concerned, the scheme provides for 
the construction of houses up to a 
certain limit. As far as the private 
employers are concerned, as I have 
stated many times before in the House, 
we are not receiving enouglh encourag-
ing response frOm them in the matter 
of construetion of houses for their 
workers. 

Sbrimatl Savitri Niram: First of all, 
my first question has not been clearly 
answered. 'There are many industri .. 
under the public sector. lIas the hon. 
Minister taken care to see that people 
employed in these public undertakings 
have been -given this facility of hous-
ing and other facilities which he hal 
recommended to the private em-
ployers or not? That was my ques-
tion. 

8hri Mehr Chand KhIUUla: As re-
gards public undertakin·gs under the 
charge of' my Ministry. I have taken 
adequate care and precaution, and am 
at one with the questioner, that we 
should dO everything possible for 
them. 

Shrimati Savltri Niram: My second 
Question is. . . . 

Mr. Speaker: No. Madam. Shri Oza. 

Shrl Oza: Has Government any in-
formation about the percentage of em_ 
ployees already gettlng residential 
accommodation? Also. what is the 
percentage contemplated by the Works 
and Housing Ministry to be provided. 
by the employers? 




